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(BY HON’BLE MR.JUSTICE S.K.DHAON, VICE-CHAIRMAN)

The petitioner is one of the three accused in
Criminal case No.113 dated 14.5.92. The allegation is that he

along with two others committed an offence under Sections 379/

356/34 I.P.C. The prosecution is ~oling on before a competent
criminal court. Duri.ag the p~ndency of y S5 criminal
proceeding-, departmental proce s have commenced on

20.4.93. The s .umary of allegations made in those pro . dings>

is bef.re ». We have examined the contents of the charjesheet

gi en to the. petitione: as well a. the contents of the

alleg- tions giv:n in the discir ‘:’,ceedings.
- ‘“‘

*». have heard ae 1 & ':~hlﬂg\el ‘or ti . parties.

It -ppear. to us that tle sub -~ Ma ‘"‘l ‘wo °ry .iries 1s

t s e."here is like. ilo- of the petit. ; suffering in tu

minal case if he discloses his defence in disciplinary

proceedings Thus, it would 2 in the interest of jus-ice, if

the disciplinary jroceedings are kept in ajseyarce till the
decision of the criminal case. 4Je direct (ccordingly. We make

it clear that if the petitioner is ccnvicted, -hat may be t .«

J



end of the matter.However, if he is acquitted, it will be open

4 t> the authority concerned to proceed with the departmental\

enquiry in accordance with law.

b N

With these directions, the OA is disposed of finally
but with no order as to costs.

(S.K<Dhaon)
Member (A)

Vice-cl irman(J)
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